DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI SECTION

RATFIED MINUTES OF THE NORMS COMMITTEE-VI MEETING NO. 06/85

(1)

(ii)

(iii)

{iv)

(v)

DATED 15.102020 held on 05.11.2020

Please Mot

For information of exporters, Norms Committee-VI handles all cases pertaining 1o
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 1 to 26 &
94-908. Communications in respect of cases pertaining to WC-VI may be sent to crmiail
address: psahu@gov.in

In certain cases the decision of the Norms Committee refers (o the recommendations/
ohservations! deficiencies received from the concerned Technical Authorify.  Wherever
applicable. a scanned copy of such document has been placed al the end of the Minutes, in
running serial orders. The concerned firm/company may go through the same and respond
accordingly.

Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred 1o by
the concerned firm/company and may be responded accordingly.

For information of the exporters, it is informed that wherever DL is issued, the case
would be rejected in case the reply of the firm is not received within 90 days from the
dateof issue of 1L,

The Norms Committee has taken decision only with respeet to teehnical aspect/wastage
notms. While redeeming the-applications, RAs should check that the applicant has fulfilled all
requirements as preseribed  in policy/procedure including those in Policy Circulars issued
from time to time or any other provisions under FTP/IBP for issuance of AA and
regularization of the case.

The Mecting Nu.(06/85 dated 15.10.2020 of Normms Committee-V]1 for the year 2020-

21 was held on 05.11.2020 under the Chairmanship of Shri Anil Agparwal, Addl, Director
General of Foreign Trade to consider the following applications for ratification of norms n
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign
Trade Policy 2015-2020. The following members were present in the meeting:-

'SL.No. | Name& I'}t:éignai"i'l:'r_n

iml'h:par.tmcnt
'Shri  Shaish  Kumar,  Technical  Expert | DGFT

(Consultant)/Tech]
'Shri DN, Mathur,  Technical  Expert | DGFT
(Consultant)/Tech2

Shri Krishna Murari, Senior lnspmilr_;g Officer MoFPl

Shri §.Kipgen, DDG T 0000

DGFT

' Shri Pradyumna Sahu, FIDO
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Case No B/6/B5-ALCY2020  |Party Name GALANY

Meet NoDhate 6/85- Status:Deferred |

PENCILS MFG. CO. ALCH2020
15.10:2020
HE} File RLA File Lic,No/ate:31 10065867 Defer ]
DLES0S000NAMIL/ 3 LRX0A0M023 T AMILG! 13.01.2016 Date:17.12.2020

Decision : NC considered the case as per agenda and noted that the firm was requested
vide letter dated 05.10.2020 to [umish hardeopy of the application which is awaited. The
Committee therefore, decided to send a reminder to the firm to furnish the hard copy of the
application for examination and fixation of norms ol the above AA.

The case stands delerred 1o 17.12.2020.

(Case No T/6MS-ALCH2020 | Pary Name:GALAXY Meet No/lDate:6/85- Status;Deferred
PENCILS MFG: CO. ALCI2020
[5.10.2020
HQ File RLA Filc LicNo'late- 3110066109 Defur
HOTESORG0298/ AM2 LY FUBZ0AH0000 1/ AMIT/ 04042016 Date:17,12. 2620

Decision : NC considered the case as per agenda and noted that the firm was requested
wvide letter dated 05.10.2020 to furnish hardecopy of the application which is awaited. The
‘Committee therefore, decided to send a reminder to the firm 1o furnish the hard copy of the
application for examination and fixation of nerms of the above AAL

The case stands deferred to 17.12.2020.

Meet No/Date:6/85-

Case No.: 14/22/85- -Part_v Name:ié.-"ﬂjii:"u Status:Deferred
ALCY2018 KRISHNA IMPEX PRIVATE ALE3/2020

LIMITED, |5.10.2020
H File RLA File Lic NaTate: 2110001172 Defer
OESOS000324/AMI Y L2 124/040/0000 1/ AM LTI 27022017 Pater 7122020

Decision : NC considered the case as per agenda and noted that the application of the firm
alongwith reply has been forwarded to MoFPl for examination and comments. The
Committee decided to request Mol*PI to furnish their comments st the earliest.

‘The case stands deferred to 17,12.2020.

Case No: 9 15/85-ALCH2019  Party Name:GRIFFITIH Meet No/Date:6/85 Status: Deferrcd
FOODS PRIVATE LIMITED. | ALC32020
151002020
'HO File RLA File Lic, No/Date: 0710112856 'Defer
(O RSOSO00100 AN 2N N724/040/003 14/ AM1 8/ 21022018 Date:17.12:2020

Decision : NC considered the case as per agenda and noted that the application of the firm
hias been forwarded to MoFPI for examination and comments. The Committee decided to
request MoFPI to furnish their comments at the carliest.

The case stands deferred 1o 17.12.2020.

Case No.:15/22/85- Party Name:RADITA Meet No/Date:6/85- Status:Deferred
5OALCHI0IR KRISHNA IMPEX PRIVATE ALC3/2020 ’2..--'”
LIMITED, 15:10.2020 mfPRADYU mm SAHU
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RLA File
212404000001/ AM 19/

HO File:
O1/BSOS0/00325/AM19/

Lic:NeMaw:21 10001174 Defer
11.05.2018 Dare;17.12.2020

Decision : NC considered the case as per agenda and noted that the application of the finm
alongwith reply has been forwarded to MolFPl for examination and comments, The
Committee decided to request MoFPI to fumnish their commints at the earliest,

The case stands deferred to 17.12.2620.

Case No.:12/11/85- Party Name - OMSONS
ALC32018 MARKETING PVT.LTD.
HQ File RLA File
O1/8SI0S0/D00BOAM 19/ 05/24/040/001 18/AM 19/

Meat No/Date:6/85- Sta tu.n:ﬂ;zfe-rrnd

ALC32020

15.10.2020

Lic.No/Date:0510406791 Defer _
08.06.2018 Date:17.12.2020

Decision : NC considered the case as per agenda and noted that the firm was issued DL

on 28.07.2020 followed by a reminder on 01.10.2020 in which their reply is awaited. The.
Committee decided to send a reminder to the firm to expedite the reply.

The case stands deferred to 17.12.2020,

Case No.:5/12/85-ALC32019  Party Name:QUALITY
SPECIALITY CHEMICALS
LLP

HQ File RLA File

01/85/050/00072 AM20/ 03195/040/00343/ AM20/

Meet No/Date:6/85- Approved
ALC3I2020

15.10.2020

LieNo/Date:0310831 106
200082019

9 Case No.:2/18/85-ALC3/2019

Decision : NC considered the case as per agenda and decided to fix the nonms of the AA
on the basis of technical comments of MoFPI vide OM No. E-14011/02/2020-ED dated
24.09.2020 allowing the following inputs;

Import ltem | Quantity Allowed
Refined Kappa | 5126.000 Kg

Quantit}; )
30000.000 Kg

S.No. | Export ltem

1. Carragenan  (Weight

Variation +/- §%) Carageenan =
Konjac  Gum | 3600.000 Kg

 Powder

RA may take subsequent conseguential action accordingly.

[Case No.: VIES-ALCY2MS Party Name:ALC. Meot No/Date:6/85- Status:Deferred

BROTHERS, ALCH2020
15.10.2020
HE File RLA File Lic. No/Thate: 2910025433 | Defer
SRS050001 2T/ AM20/ 22AIA0000] 3/ AMIOS 27.09.2019 Date: 17122020

% Decision : NC considered the case as per agends and neted that the firm was issued DL
on 28.07.2020 followed by a reminder on 01,10.2020 in which their reply is awaited. The
Commitee decided 1o send a reminder to the firm to expedite the reply.

The case stands deferred to 17.12.2020.

Parly Name: UNITED Meet No/Date:6/85- Approved
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?F*{pun ltems -
Beer Made from Malt (Cans) {500 ML * | 2160000.000 Cartons

BREWERIES LTD ALE32020

5. 102020
1O File RLA File Lie No/Date-0310833287
01/85/050/00128/AM20/ 03/95/040/00868/ AM20/ 09.12.2019

éDncisiun : NC considered the case as per agenda and decided to fix the norms of the
‘above mentioned AA allowing the following inputs;

24 Cans} [25920000000 ML

| Beer Made from Malt (Bottle) {650 M1 * | 30000.000 Cartons

| 12 Bottles} [3120000000ML]

Import [tems

Import items al 8.No.1 10 3 = | As per Packaging Policy

Import itlem at S.No. 4 (Sugar) | Impont not allowed _ s
| Import items at S.No. 5-10 | As per Packaging Policy )

12 Bottles} [234000000 ML

Import ltems A== N ¥
Importitems at S.No.l1to3 | As per Packaging Policy
Import item at §.No. 4 (Supar) ium'i not allowed

Import items at S.No. 5-10 | As per Packaging Policy

RA may take subsequent consequential action accordingly.

Case No.:9/18/85-ALC32019  Party Name:BLOSSOM Meet No/Date:6/85- Approved
INDUSTRIES LTD., ALC3/2020
15.10.2020
HQ File RLA File Lic.No/Date:0310833411
O1/85/050/00135/AM20/ 03/94/040/0068 2/ AM20/ 13.12.2019

Decision : NC eonsidered the case as per -agenda and decided to fix the norms of the
above mentioned AA allowing the following inputs;

Export Items s e
Beer Made from Malt (Cans) {300 ML * | 1500000.000 Cartons
24 Cansj | 18000000000 ML | =i A TR
Beer Made from Malt (Bottle) 1650 ML * | 400000.000 Cartons

RA may take subsequent consequential action accordingly.

Case No:1/21/85- Party ﬁamc:GRIﬂTT‘II Meet Mo/Date 6/85- Status:Deferred
ALC32019 FOODS PRIVATE LIMITED: ALC32020

15.10:2020
HC) File RLA File Lic.No/Date: 0710115951 Defer
OT/BS03N00 142/ AM2O/ 724040000232 AM 2D/ 50.12:2019 Date: 1'7.12.2020

Decision : NC considered the case as per agenda and noted that the firm has been issued

. DL on 15.10.2020 in which their repl}r is awm!.cd The Committee decided to send a P
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reminder to the firm to expedite the reply.

The case stands deferred to 17.12.2020.

Case No,:3/21/85- Party Name TECHND Meet NoDate 6/85- Status:Deferred
ALC3/2019 ELECTROMECH PVT LTD | ALC3/2020

15.10.2020
HQ File RLA File Lic.No/Date: 3410045758 Defer
COLBSOSOI00TAMAME,  3424/040/00303/ AM20/ 02.01.2020 Date:17.12.2020

? Decision : NC considered the case as per agenda and noted that the finm has been issued
DL on 01.10.2020 in which their reply is awaited. The Committee decided to send a
reminder to the firm to expedite the reply.

The case stands defermed to 17.12.2020.

Case Nu.:'?filfﬁﬁ- = Pzrt}-' Mect No/Date:6/85. Statos:Deferred
ALC32019 Name! R K .GANAPATHI ALC32020
CHETTIAR, 15.10.2020
EHQ File RLA File Lie No/Date: 3210079330 Defer
S BSA0S0/001-4 8/ AM20/ 3224040000 100/A M2V 09.01.2020 Date:17.12.2020

i Decision : NC considered the case as per agenda and noted that the appﬁcati.{m of the
firm alongwith reply has been forwarded to MoFPI for examination and comments. The
Committee decided to request MoFPI to furnish their comments at the earliest.

The case stands deferred to 17,12.2020,

Case No.9721/85- Farty Name! VENKATESH Meet No/Date:6/85- Status: Deferred
ALC32019 FOOX INDUSTRIES ALCI2020
15, FOL 2020
HQ File RLA File _ Lic No/Date:0510413315 Defer
SR SOADO0 LSO AM IO S 240A0/0064 9/ A MO/ 13.01.2020 DPate:17.12.2020

"4 ‘Decision : NC considered the case as per agenda and noted that the firm has been issued
DL on 01.10.2020 in which their reply is awaited. The Committee decided to send a
‘reminder to-the firm to expedite the reply.

!
{The case stands deferred-to 17.12.2020.

Case No:12/2185-ALCY2019. Party Name:QUALITY Meet No/Date:6/85- Approved
SPECIALITY CHEMICALS  ALC32020
LLP 15.10.2020
HQ File RLA File Lie:No/MDte:031 0834258
L01/85/050/00153/AM20/ 03/95/040/01010/AM20/ 16.01.2020

15 Decision : NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of techmical comments of MoFPl vide OM No. 1-14011/022020-ED dated
24092020 given on AN No. 0310831106
20.08.2019 of the firm, allowing the following inputs;
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I. | Carragenan (Weight | 90000000 Kg | Refined Kappa | 8100.000 Kg
Variation +/- 5%) Carageenan L
Konjac  Gum | 4950.000 Kg
! =Vl e Sl L | Powder

RA may take subsequent consequential action accordingly.

Case No.:14/21/85-ALC3/2019 Parfy Name ADANI FOOD Moot No/Date:6/85.  Rejected
PRODUCTS PVT. L1D. ALE3/2020
15.10.2020
HQ File RLA File Lic No/Date:2410042982
O1/B5/050/001 55/ AM20/ 472404000051/ AM20/ 17.01.2020

Decision : NC considercd the ease as per agenda and noted that the firm was issued letter
on 25.02.2020 followed by reminders on 17.03.2020, 25.07.2020 and 30.09.2020 to
furnish hard copy of the application for examination and comments. In accordance o

§ Policy Circular No.23/2015-20 dated 15" May, 2019, the applicant needs to send hard

‘copy of the application to the concerned Norms Committee within a period of 2 months
from the date of issue of AA for fixation of norms. However, despite repeated reminders,
the firm has not fumnished hard copy of the application. The Committee, therefore,
decided to rejeet the case with direction to the firm to pay the Customs Duty and
‘applicable interest for regularization of the case.

RA may take subsequent consequential action accordingly.

Case No.:15/21/85-ALC32019  Party Name:ADANI FOOD Meet No/Date:6/85- Hejected
PRODUCTS PVT, LD ALC3/2020
15.10.2020
1 File RLA File Lic. No/Date: 2410042983
01/85/050/001 56/ AM N 24/24/040/00050/ AM 20/ 17.01.2020

Decision ; NC considered the case as per agenda and noted that the firm was issued letter
on 25.02.2020 followed by reminders on 17.03.2020, 25.07.2020 and 30.09.2020 to
furnish hard copy of the application for examination and comments. In accordance to
Policy Circular No.23/2015-20 dated 15" May, 2019, the applicant needs to send hard
copy of the application to the concerned Norms Committee within a period of 2 months
from the date of issue of AA for fixation of norms. However, despite repeated reminders,
the firm has not furnished hard copy of the application. The Committee, therefore,
decided to reject the case with direction to the firm {o pay the Customs Duty and
applicable interest for regularization of the case.

RA may take subscquent consequential action accordingly.

Casie No 1R/21/85- Farty Name:PRAYAGH Meet Mo/Date:6/85- Status: Deferred
ALC3H2019 NUTRI PRODUCTS (F) LTI, ALCYHZ020

I5.10:2020
HO File RLA File Li¢NoDate:091 0068398 Defer
DLBSOS0O0T3HAMINY (09240400005 15/ AM 20! 21.01.2020 Date:17.12.2020
Decision : NC considered the case as per agenda and noted that the application of the f
firm has been forwarded to MoFPI for examination and comments. The Commitiee g~

T ! DY Uik SAHLU

ey wrmoTE fRTRTE arh‘:_r::'i‘r
Formlgn Trade Dayeiopmant LitTinsr
5 frawTr SETOTE WATTOTH T
Dirgetorsis Generml of Foreign Treds
oo R Deptl. of Cormamedsa
mer ves, nf A
Lidyog Bhawan, Mew Crattl



decided 10 request MOFPI to furnish their comments at the earliest,

The case stands deferred to 17.12.2020.

Case No.:21/21/85- Party Name, SUPERHOUSE
ALC32019 LTD,,
HO File RLA File

DTBS/R0/00 1 62/ AN 2D/ A0 D00 B4 A MDY
Decision : NC considered the case as per agenda

Meet No/lrate:6/85- Status:Deferred
ALC32020

15.10.2020

Lie No/Date:0610039419 Defer
23.01.2020 Date!17.12.2020

and noted that the application of the

firm has been forwarded to DPIIT for examination and comments. The Committee
decided to request DPIIT to furnish their comments at the earliest

The case stands deferred to 17.12.2020.

Case No.:22/21/85- Party Name:AGASTYA

ALC32019 NUTRIFOQOD INDUSTRIES
LLP

HQ File RLA File

DIASOS000 163 AM20 (OB 24040/003 49/ ANE20/

zﬂ'ﬂccisiﬂn : NC considered the case as per agenda

Meet Nﬂfﬁatc:fﬁr'ﬁ 5 Status:Deferred
ALLCI2020

15102020

Lic.No/Date: 0810147094 Defer
28:01.2020 Pate: 17122020

and noted that the appli.ca{i-:}n of the

firm has been forwarded to MoFPl for examination and comments. The Commitlee
decided to request MoIPI to furnish their comments at the earliest.

The case stands deferred to 17.12.2020,

Case No.:25/21/85- Party Name: JAYSHRI Meet No/Date 6/85- Status:Deferred
ALC32my IGAYATRI FOOD ALC32020
PRODUCTS PRIVATE 15:10.2020
LIMITED
HQ File RIA File Lic No/Date: ] HI}UESIEE{I Befer
2 D1RSAOS0/00 1 66 ANED S 24040/000 T DIANM Y 31.01.2020 Bate: 17:12.2020
Decision : NC considered the casc as per agenda and noted that the firm has been issued
DL on 16.09.2020 followed by reminder on 30.09.2020 in which their reply is awaited.
‘The Committee decided to send a reminder to the firm to expedite their reply.
|The case stands deferred to 17.12.2020.
(Case No.:1/3/85-ALC32020 Party Name: TECHNO Mect No/Date:6/85- Status: Deferred
ELECTROMECH PYTLTD  ALC3/2020
15:10.2020
HQ File RIA File Lic No/Date: 3410046164 Defer
[ ES050 0023 6/AME L/ 42400063 AN LY 1%: 062020 Date:17.12.2020
22

‘ iDEcisiun : NC considered the case as per agenda and noted that the firm has been issued

letter on 25.07.2020 followed by reminder on 30.09.2020 to furnish a copy of the
lapplication, which is awaited. The Committee decided to send a reminder to the firm to

furnish a copy of the application immediately.
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ihe case stands dcﬂ:n-cd tc: 17.12.2020.

Case NooHAES-ALCH2020 Party Name:BEICL LIMITED  Meet No/Dale:6/835- Status:Deferred
ALCI2020
15102020
HQ File RLA File Lic. No/Date: 1010060566 Defer _
D1A5/050/0023 T/ AM2L/ 12400025/ AM2 1 26.06.2020 Date:17.12:2020
Decision : NC considered the case as per agenda and decided 1o seck following

information from the firm on the basis of the comments of Tech.1;

23
i) Complete Specification of Import & Export items.
i) Manufacturing process in details.
i) Stape wise manufacturing process, indicating wastage at each stage of
mianufacture,
1v) Chemistry & Material Balance in terms of Mol. Wt of export & import.

The case stands deferred to 17.12.2020.

tase Nu.:3/3/85-ALC3/2020  Party Name: Y ASHODA
MICA AND MINING
PRIVATE LIMITED

T RLA File
1 3/24/040/0001 TIAM21/

HQ File
O1/RS/050/00238AMZ1/

Meet No/brate:6/85- Status:Deferved

ALCI2020

15, 102020

Lic.NoDate: 1310049612 Defer
(02.07.2020 Dated17.12.2020

24 Decision : NC considered the case as per agenda and noted that the firm has been 1ssued
letter on 25.07.2020 followed by reminder on 30.09.2020 to furnish hard copy of the
application, which 1s awaited. The Committee decided 1o send a reminder to the firm to

furnish a copy of the application at the carliest.

The case stands deferred to 17.12.2020.

‘Cage NosdWBS-ALCI2020  Party Name:NUEVO
POLY MERS PRIVATE

LIMITEDR

RLA File
LO5/24/040/001 55/ AM21/

HO File
WO LBS0SVE0230/AM2 LY

Madt No/Tate6/85-
ALCI2020
15.10.2020

Lic.No/Date: 0510414564
06.07.2020

Approved

Decision : NC considered the casc as per dgenda and dectded to fix the norms of the AA

won the basis of technical comments of MolPl vide OM No. E-

25 123.09.2020, allowing the following inputs;

14/5/2020-EDD dated

| S.No. | Export Item | Quantity | Impaort ltem | Quantity Allowed
I -1 Guargum Powder | 240000.000 Bipgal P Cone | 358.200 Kg
Treated Pulverised Kg alphaglactosidase
L e e N SnZyme bl

'RA may take subsequent consequential action accordingly.

Case No.i5/3/85-ALCH/2020  Party Namc: AMOL

i PHARMACUEUTICALS PVT.

— . ) . |

Meet No/Date:b/85- Approved ? 4

ALCI2020 ;)/
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HO File

01/85/050/0024 (00 AM21/

BTy
RLA File
-13/24/040/00019/AM2 1/

15, 10.2020

Lie.No/Date: 1310049618
07,07 2020

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of technical comments of Tech.2, allowing the following inputs;

S.No.

Exporl Item

I

Amino Trit 02
[Each 100 gms of
Amino Tritd2 contains

melatonin NLT
gms)

'__gfuantit},r

. Import ltem , Quantity Allowed

1.000 Kg

21

Melatonin 21.105gms

RA may take subsequent consequential action accordingly.

Case No.:6/3/85-ALC3/2020

HQ File

A RS050/0024 1/ AM2TY

Decision

: NC considered the case

Pary Name:M R AGRO
INDUSTRIES

REA File
082A/040/00086/ A M2 1Y

Meet No/Date:6/85- ;aneclcd
ALC3/2020
15.10,2020

FaeNoDate: 0B 0148100
10.07.2020

as per agenda and noted that there is no

27 manufacturing activities involved in the export product except cleaning/sorting of
{araway seeds. In accordanee to Para 4.04 of FTP, 2015-20, AA shall not be available for
duty free import of spices for cleaning, grading etc. The Commitiee therefore, decided to
reject the case with direction to finn to pay Custom Duty and applicable interest there on
for regularization of the case.

ZR

25

RA may take subsequent consequential action accordingly,

[Case Noo: 9 ABS-ALCI2020  Party Name:NUZEN

[HQ File

[01/85/050/00244/ AM 21/

Decision : NC considered the case as per agenda and noted that the application of the
firm alongwith reply has been forwarded to DPIT for examination and comments. The
iCmnmit‘fﬂ{: decided to request DPIHT to furnish their comments at the earliest.

INDUSTRIES PVT LTD

RLA File
D924/0407001 TLAM2LY

[The case stands deferred to 17.12.2020.

|Case No.:15/3/85-
|ALC32020

HQ File

Mect NoTrae 685 Status:Deferred
ALCI2020

15102020

Lie.NoDate: 0210068955 Defer
10.07.2020 Drate:]7,12.2020

Party Name:-BHANSALI AND Meet NoDate 6/85- | Status:Deferred
_C‘OM'PANY ALC32020

15.10.2020
RILA File Lic. Na/Date: 0210205980 Defer

{01/85/050/00250/AM21/

Decision : NC considered the case as per agunda and noted that the firm has been issued
letter on 25.07.2020 followed by reminder on 30.09.2020 to furmsh hard copy of the
application, which is awaited. The Committee decided to send a reminder tr_ype firm to

D224040/00043/AM21/

9

15.07.2020 Date: 17.12.2020
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furnish a copy of the application at the earliest,

The case stands deferred to 17.12.2020.

Case No.:7/3/85-A1C3/2020 Party Name:C L GUPTA

EXPORTS LIMITED

HO Fite
O 1/BSIS 000242/ AN Y/

RLA File

DS230AG000TT AMZ

Meet No/Date 6/85-

Status:Deferred
ALCAZ2020
15.10.2020
Lic.NoMate: 0510414628 Defer
T5.07.2620 Dare: 1 7.12.2020

0 Decision : NC considered the case as per agenda and noted that the application of the
firm has been forwarded to DPUT for exémination and comments. The Committee
decided to request DPIT to furnish their comments at the earliest.

[The case stands deferred to 17.12.2020,

Case No.:8/3/85-ALC32020 Party Name:C [ GUPTA

EXPORTS LIMITED

HO File RLA File

DIRS/OSO/0024 3/ AM2L/

05230 000TR AMILY

Mest T:_‘mngtc:ﬁ.fﬁi— Status:Deferred
ALCI2020

15102020

Lic.Ne/Date:0510414629 Defer
15.07.2020 Date:]7.12:2020

A Decision : NC considered the case as per agenda and noted that the application of the
firm has been forwarded to DPUT for examination and comments. The Commitice
decided 1o request DPIIT to furnish their comments at the earliest.

‘The case stands deferred to 17.12.2020,

Case No.:10/3/85-

ALC32020 EXPORTS LIMITER
HQ File RLA File
0L/ DS VD02 STAMI L 0523040000 Te AM2 LY

Party Name:C L GUPTA

Meet No/Date:6/85- Status:Deferred

ALEC32020

15.10.2020

Lie. No/Date:0510414627 Defer
15.07,.2020 Date:17.12:2020

2 Decision : NC considered the case as per agenda and noted that the application of the.
firm has ‘been forwarded 1o DPHT for examination and comments, The Commitiee
decided to request DPIFT to furnish their comments at the earliest.

3

The case stands deferred to 17.12.2020.

ase No.:11/3/85-

ALC32020 EXPORTS LIMITED

HQ File RLA File

01 /85/050/00246/AMI1/

Party Name:C L GUPTA

5/23/040/000 TS/ AM2Y/

Meet Mo/Date 6/ 5- Status:Deferred

ALEC32020

15.10.2020

Lic.No/Date:0510414633 Defer

| 5.07. 2020 Date:17.12 3020

: Decision : NC considered the LEleL‘ as per agenda and noted that the apﬁliu:_;liun of the
firm has been forwarded to DPHT for examination and comments. The Committee
decided to request DPHT to furnish their comments at the carliest. \

The case stands deferred 1o 17.12.2020,
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Case No.:14/3/85- Party Name:FULLIFE

ALC3/2020 HEALTHCARE PRIVATE
LIMITED
HIQ File RL.A File

DIBS050/00240 AM2YY A3S040/00244 AM2 1/

Meet No/Date 6/85- Status:Deferred

ALC32020

15:10.2020

Lic No/Date:0310837212 Defer
15.07.2020 Date: 17, 12,2020

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 25.07.2020 [ollowed by reminder on 30.09.2020 to furnish hard copy of the
application, which is awaited. The Committee decided to send a reminder to the firm to

furnish a copy of the application at the ecarliest,

The case stands deferred to 17.12.2020.

|Case No.:12/3/85- Party Name:GRAIN N

ALC32020 GRACE FOOD
INGREDIENTS PRIVATE
LIMITED

HQ File RLA File

[:DO1/B5/050/0024 T/ AM2Y/ T2 040/00028FAM2 L/

Mueiet No/Date 6/85-
ALC3/2020
15:10:2020

Status: Deferred

Lie No/Date: 1010060585 Defor
15.07.2020 Date:17,12.2020

Decision : NC considered the case as per. agenda and noted that the appiicatinh of the

(firm has been forwarded to MoFPl for examinati

on and eomments. The Committee

\decided to request MoFP1 to fumish their comments at the earliest,

:The case stands deferred to 17.12.2020.

Case No:16/F85-ALC3I/2020  Party NametAMOL
PHARMACEUTICALS PVT,

LTD:

RLA File
132404000025/ AM2 L/

HO File
!:UHSSMSWU{!ESI.-‘A.\HU

‘Meet No/Date:6/85-
ALC3/2020
15, 102020

Lic.No/Date: 13100495628
16.07.2020

Approved

!Decisinn : NC considered the case as per agenda and decided to fix the norms of the AA
jon the basis of technical comments of Tech.2; allowing the following inputs;

| S.No. | Export Item

. | Amino Trit 04
| [Each 100 mgs of
Amino Trit04 contains
NLT 93,67 mgs of L-
; Theanine

| Quantity Allowed |
0.9414 Kg

| Import Item
[.-Theanine

Quantity
1.000 Kg

i 1

RA may take subsequent consequential action accordingly,

Case No.:17/3/85-ALC3/2020 Party Name: KURLUWA ‘Meet No/Date-6/85- iRejer:.te:‘l

ENTERPRISES ALC3/2020
15.10.2020

HOQ) File RLA File Lic,No/Date: 1010060590 |
01/85/050/00252/AM21/ 10/24/040/00030/AM21/ 21.07.2020

Decision : NC considered the case as per agenda and noted the reply ﬁimis'hed_ by the
firm vide their letter dated 20.01.2020 in which 1t has been stated that the sterilization
activities are done through the third party i.c, M/s: Mircrotrol Stenlization Services Pyt

11
ks
ta G
Direotors -

e,
Lidyog Bh

ST/ PRADYLMNA SAHU

Faraign Trade Cavelopmant ONicer
iy

anpral of Forelgn Trads
it Cepit. of Cammarcs

ey, T Daibl



Ltd. AA has been issued 28 a manufacturer exporter, but no manufacturing activity is
done by the AA holder. The manulacturing activity 1.e. ‘Sterlization’ is being done by a
3™ Party who is not a supporting manufacturer 10 the AA holder. Such an arrangement is
not permitted under FTP. The Committee, therefore, decided to reject the case with
direction to the firm to pay the Customs Duty and applicable interest to regularize the
CASC.

RA may take subsequent consequential action accordingly.

Case No.:2/6/85-ALCH2020  Party Name:ADANI FOOD.  Meet No/Date:6/85-  Status: Deferred
PRODUCTS PVT L TD ALC2/2020
15.10,2020
HQ File RLA File Lic,No/Date:2410043241  Defer
D1BSOSO0029AM]/  :24/24/040/00042/AM21/ 15.09,2020 Pate: 17.12.2020

3% Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 05.10.2020 to furnish hard copy of the application, which is awaited. The
Committee decided to send a reminder to the firm to fumish a copy of the application at
the earliest.

i'I'he: case stands deferred to 17.12.2020,

Case No.:36/85-ALC3/2020  Party Name: ADANT FOOD  Mect No/Date:6/85- Status: Deferred
PRODUCTS PVT 1 TD ALC32020
15.10,2020
HQ File RLA File Lic No/Date:2410043242 Defer
O1/BS/0SO00294/AM21/  -24/24/040/00043/AM21/ 15.09.2020 Date:17,12,2020

3¢ Pecision : NC considered the case as per agenda and noted that the firm has been issued
letter on 05.10.2020 to furnish hard copy of the application, which is awaited. The
Committee decided to send a reminder to the firm lo fumish a copy of the application at
ithe earliest.

The case stands deferred 1o 17.12.2020).

Case No.:1/6/85-ALC3/2020  Party Name:GADRE MARINE  Meet No/Date:6/85- Approved
EXPORT PVT LTD ALC32020

| 15102020

|HE File RLA File Lic.No/Date: D3 1083824

(01 /BS S0 00292/ AMA LY (04040004 FRIAM LS 15.08.2020

‘Decision : NC considered the case as per agenda and observed that norms of similar case
of the finm (AN Mo, (3 10834898
17.02.2020) has been fixed on the basis of the comments of the Technical Authority, i.c.,
CIFT vide letter No.1(7)/FP/Sion/2018 dated 15,07.2020. On the basis of that, the
ECﬂmnﬁltee decided to fix the nomms of the above AA {031083826]
15.09.2020 ) “as applied for”.
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44 |
Decision : NC considered the case as per agenda and noted that the application of the
firm with above file No. of the RA has already been considered by the Committee and
nonns fixed under Para 4.06 of HBP, 2015-20 in M. No, 03/85 dated 06.08.2020. The
Committee therefore. decided to withdraw the case.

45

Case No.:4/6/85-ALC3/2020  Party Name:BALAII AGRO  Meel No/Date 6/85- ‘Status:Deferred

PVT.LTD. ALC32020
15.10.2020 |
HGQ File RLA File Lie. No/Dawe: 0210210106 [Defer
DB OSHO0Z95AM21Y 022404000073/ AMI L/ 16092020 Date: 17, 12,2026

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 05.10.2020 to furnish hard copy of the application, which is awaited. The
Committee decided to send a reminder to the firm to furnish a copy of the application at
the earliest.

The case stands deferred to 17,12,2020,

Case No.:5/6/85-ALC32020 Party Name GOODRICH Meit No/Date:6/85- Status: Deferred
CEREALS ALC3/2020
15.10.2020 _
HO File RLA File  Lic.No/Date:3310030744 | Defer
(01/85/050/00296/AM21/ 33/24/040/0001 3/AM21/ 18,09.2G20 Date:17,12:2020
Decision : NC considered the case as per agenda and noted that the firm has been issued

letter on 05.10.2020 to furnish hard copy of the application, which is awaited. The

Committee decided to send a reminder to the firm to fumnish 4 copy of the application at

the carliest.

The case stands deferred to 17.12.2020,

Case No.:6/6/85-ALC3/2020 Party Name:SAMAN TEA Moot No/Date:6/85- | Status: Deferred
PRIVATE LIMITED ALC3/2020 '
15.10.2020
HQ File RLA File Lie.No/Date:0210210119 Defer
01/B5/050/00297/AM21/  -0224/040/0007T4/AM2L/ 21.09.2020 Date:17.12.2020

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 05.10.2020 to fumish hard copy of the application, which is awaited. The
Committee decided to send a reminder to the finm to furnish a copy of the application at
the earliest.

The case stands deferred to 17.12.2020.

Case No.9/6/85-ALC32020  Party Name: DRY TECH Meet No/Date:6/85- Withdrawn
PROCESSES (DPVT.LTD;  ALC3/2020
15.10,2020
HQ File RLA File Lic:No/Date:0310838409 |
L01/85/050/00300/AM21/ :03/94/040/01016/AM20/ 22.09.2020

Case No.:10/6/85- Party Name:RADNIK Meet No/Date:6/85- Status:Deferred
ALC32020 EXPORTS ALC3/2020
15.10.2020 _
ot |
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HOQ File RLA File Lie.No/Date:0510415311 Defer
O1/R5/050/00301AM21/  -05/24/040/00296/AM21/ 24.09.2020 Date:17.12:2020

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 05.10.2020 to furnish hard copy of the application, which 1§ awaited. The
Committee decided to send a reminder to the firm to fumish a copy of the application at

the earliest.

The case stands deferred to 17.12.2020.

Case No.: 1 V685 Party Name: ANV THOMAS &  Meet No/Dater6/#3- Status: Deferred
ALC32020 CO. LTD ALCI2020

15102020
HQ File . RLA File Lic.Mo/Date: 1010060666  Defer
D1ESOS0/00204 AMITY A0/24/040/0004 TIANMEL/ 25092020 Date:17.12.2020
Decision : NC considered the case as per agenda and noted that the firm has been issued

letter on 05.10.2020 to furnish hard copy of the application, which is awaited. The
Committee decided to send a reminder to the firm to fumish a copy of the application at
the earliest.

The case stands deferred 10 17.12.2020,

Case No.:12/6/85- Party Name:DJ SONS Meet No/Date:6/85- ‘Status:Deferred
ALCH2020 CONSUMER GOODS ALCII020

PRIVATE LIMITED 15102020
HQ File RLA File Lic.No/Date:0510415313  Defer
O1BSOSO00303/AM2TY O523040/001 65 AM21Y 25.09.2020 Date: I'T. 122020

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 05.10.2020 to furmish hard copy of the application; which is awaited. The
Committee decided to send a reminder to the firm to fumish a copy of the application at
the earliest.

The case stands deferred 10 17.12.2020.

ICase No T1/6/85-ALCH2020  Party Name FRIGORIFICO  Meet No/Date:6/85- Withdrawn
ALLANA PRIVATE LIMITED ALC3/2020
15.10.2020
HQ File RLA File Lic.No/Date:0310838460
01/RS/050/ 00302/ AM2 1/ 03/94/040/00430VAM20/ 25.09.2020

Decision : NC considered the case as per agenda and noted that the application of the

firm with above file No. of the RA has already been considered by the Committee and

nerms fixed under Pare 4.06 of HBP. 201520 in M. No. 18/85 dated 26.12.2019. The
(Commitiee therefore, decided to withdraw the case.

(Case No. 14/6/85-ALC32020  Party Name ITC LIMITED  Meet No/Date:6/85- Approved
ALC3/2020
15.10.2020
HQFile RLA File Lic.No/Date: 2610012917
01/85/050/00305/AM21/ 26/24/040/00006/AM21/ 25.09.2020 N

b - Oy LIMRA SAHLU

e e Rt T
Fm;:-.;:n‘l‘l‘:;‘-d‘ Davalopmant Dflcer
TR =TT - s )
14 Diroctornts Gansmal of Forelgn Trade
e TN Deptt. of Camimarces

TrElTYT WEEL
Udyog Bhawnn, Mew Daihl



Decision : NC considered the case as per agenda and noted that norms of similar case with

same export/import items has been fixed edrlier in

M.No.1H/85 dated 28.11.2019. On the!

basis of that, the Committee decided 1o fix the norms allowing the following inputs;

Lxport [tems

Coriander Powder made of Coriander | 156.560 MT

Sceds

Coriander Seed

Note: Corlander Powder made of conander seeds
origin as imported.

18026 MT

|

should be of same variety, grade and

HA may take subsequent conseguential action gocordingly;

Case No.:15/6/85- Party Name HERMAN

ALC3/2020 MILLER FURNITURE
(INDIA) PVT LTD

|H.l‘.} File ) RLA File _

|-01/85/050/00306/AM21/ 07/24/040/001 52AM2)/

Meet NoTate:6/85- Status:Deferred

ALEI2020

15.10.2020 |
Lie.No/Date:0710117069 | Defer _
28.09.2020 {Date:17.12.2020

50 |Decision : NC considered the case as per apenda and noted that the firm h_a:s been issued

M93

letter on 05.10.2020 to furnish hard copy of the application,

Committee decided to send a reminder to the firm
the earliest.

The ease stands deferred 1o 17.12.2020.

which s awaited, The
to furnish a copy of the application at

MANUAL CASES

Case No. M-93 ' 'M/s Cargil India
Private Limited
HQ File [RLA File :

01/85/171/00022/AM20/ (05/23/040/00411/ |
DES.VI AM20)

Lic.No/Ecom No.

Meet No/ Date: Status:Deferred

06/85-ALC3/2019

16.10.2020
iD’L‘ﬁ:r
EIEI,;’ Qﬁ;‘ Wf33ﬂﬂﬂfﬂ Byate:17.12.2020

658/8037 dated

15.01.2020

Subject: Application for issuance of Advance Authorization under Para 4.06 of HBP

submitted by M/s Cargil India Private Limited
against Import of "Comn/Maize”.

for export of “Maltodextrin Powder”

Decision : NC considered the case as per agcndé and noted that the firm has been

1ssued DL on 09.10.2020 in which their reply 1
send a reminder to the firm to expedite the reply.

s awaited. The Committee decided to

1"
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The case stands deferred o 17.12.2020.

Case No, M-94 M/ s Chedda
Speciaiities Foods
Pwi. Lid.

HQ File': RLA File:

01/85/171/00051/AM20/D 03/94/040,/ 00195/
ES. VI AM20

Meet No/ Date:

0B/85-ALC3/2019

15.10.2020

Lic.No/Ecom No.

Date:;

03/08/071/66200/

0616/ 4185,
01.06.2019

[Status:Deferred

Defer
_Da!l:.‘: F1.122020

Subject: Application of M/s Chedda Specialities Foods Pvt. Ltd. for fixation of adhoc |
norms under Para 4.06 of HBP for export of Chips made of Banana/Potato and
Farsan/Namkin ete. by using import ttem Refined Palm Oil.

Decision : NC considered the case as per agenda and noted that the firm was issued
DL on 04.02.2020 followed by reminders dated 28.07.2020 and 01.10.2020 in which
their reply is awaited. The Committee decided to send a reminder to the firm to

lexpedite the reply,

‘The case stands deferred to 17,12.2020.

Case No. M-95 Party Name:M/s.
National Industrial
Corporation,

HQ File: RLA File

01/85/50/00034/AM13/D 05/24/040/00484/A
ES.VI M12

Meet No/ Date:

06/85-ALC3/2019
15.10.2020

Lic.No/Ecom Na.

(510321946

dated 10.04.2012

Stn.t.us:ll.'cfcrrﬂd

Defer
Date 17,12, 2020

ES-ubjr:ct' Representation of the firm against decision of Norms Committee with regard
‘to Norms Fixation for AA Ne. 0510321946 dated 10.04.2012".

Decision : NC considered the case as per agenda and noted that the &ppli.{:aitun:and
reply of the firm has been forwarded to Technical Autherity, i.e., MoFPI for comments,
which is awaited. The Committee decided 1o send a reminder to MoFPI to expedite their

[comments.

‘The case stands deferred to 17.12.2020.

Case No, M-96 Party Name:M/s.
National Industrial
Corporation.

HC} File RLA File:

01/85/50/00162/AM13/  05/24/040/00367/

16

Meet No/ Date:
06/85-ALC3/2019
16.10.2020

Lic.No/Fcom No.

0510342708

'S;In.t.us:l}lzfcrrnd

Defer
Date17.12:2020
wml
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M97

M98

DES.VI AM13 ' dated 08.01,2013

Subject: Representation of the firm for fixation of norms for export of "Black & Goid
Brandy/Xcel Napoleon Premium Brandy (12x1000ml), Black & Gold Brandy/Xce!
Mapoleon Premium Brandy (12=750mi) efe." against Import of "Raw Distillate
ALCE9%+10%, Standard Vodka Distillate ALCE9%+/-10%" in respect of the advance

authorization No. 0510342708 dated 08.01 2013,

Decision : NC considered the case as per agenda and noted that the application and
reply of the firm has been forwarded to Technical Authority, i.e., MoFPI for comments,
‘which is awaited, The Committee decided to send & reminder to MoFPI to expedite their
[comments.

{The case stands deferred (o 17.12.2020.

Case No. M-97 Party Name:M/s.  Meet No/Date: Status:Deferred
' National Industrial 06/85-ALC3/2019
Carporation. 15.10.2020
HQ File: RLA File: Lic.No/Ecom No.  Defer
01/85/50/00146/AM13/  05/24/040/002841 510338321 Date:17.12.2020
DES.VI AM13 dated 06.11.2012

Subject: Representation of the firm for fixation of norms for export of "Black & Gold
Whisky/Xcel Premium Whisky (12x1000m!) containing 1470 ltr. Scotch Whisky
Concentrate, Black & Gold Whisky/Xcel Premium Whisky (12x750mi) containing 12011

lItr. Scotch Whisky Concentrale etc.” against import of “Special Scotch Whisky
‘Concentrate at 83.7%+/-10% ALC/Nol" in respect of the advance authorization No,
0510338321 dated 06.11.2012,

Decision : NC considered the case as per agends and noted that the application and
reply of the firm has been forwarded to Technical Authonity, 1.e., MoFPI for comments,

which is-awaited. The Committee decided to send & reminder to MoFPI to expedite their

comments.

[The case stands deferred to 17.12.2020.

Case No. M-98 Party Name:M/s.  Meet No/Date: Status:Deferred
National Industrial ~ D6/85-ALC3/2019
Corporation. 15.10.2020
HQ File RLA File : Lic.No/Ecom No,  Defer
(01/85/50/00106/AM15/  05/24/040/00278/ 0510391391 Date:17.122020
DESVI AM15 dated 26.09.2014

Subject: Representation of the firm for fixation of norms for export of “Nicols
Vodka/Nicols V Tangy Orange Vodka/Nicols V Green Apple Vodka (12x750ml)
Containing 1440 Ltr. of Standard Vodka Distillate, Nicols V Vodka/Nicols V Tangy

Orange Vodka/Nicols V Green Apple Vodka (48x180ml) Containing 11550 Ltr. of
Standard Vodka Distillate efc.” against import of * Standard Vodka Distillate ALCEI%+/-
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M100

Case No. M-99

10%" in respect of the advance authorization No. 0510391351 dated 26.09.2014.

Decision : NC considered the case as per agenda and noted that the application and
reply of the firm has been forwarded to Technical Authority, i.e, MoFPl for comments,
which is awaited. The Committee decided to send a reminder to MoFPI to expedite their

[comments,

The e¢ase stands deferred to 17.12.2020.

Party Name:M/s. Meet No/Date; Appraved

Herbal isolates

06/85-ALC3/2019

Private Limited 15.10.2020
HQ File : RLA File - Lic.No/ Ecom No.,
01/B5/050/00055/AM20/ 10/24/040/00024/ 1010060214 dated
DES.VI AMZ20 28 162019

Export ltem

Import Item

Subject: Application of M/s Herbal Isolates Private Limited for fixation of norms on
IAA No. 1010060214 dated 28.06.2019 for export of Dehydrated Green Pepper against
import of Green Pepper.

Decision : NC considered the case as per agenda and decided to fix the norms of the
above mentioned AA of the finm on the basis of the comments of Techmeal Authority,
i.e, MoFPI, fumished vide OM No, E-14011/03/2018-ED dated 08.10.2020 allowing
the following inputs:

' Dehydrated Green Pepper [ 60000.000 Ke - _ |

[ 200830.000Kg

| Green Pepper

RA may take subsequent consequential action accordingly.

Case No. M-100 Party Name: Mis,  Meet No/Date: Rejected
Signature Estates. [06/85-ALC3/2019
15.10.2020

HQ File : RLA File: Lic.No/Ecom No./AA

01/85/050/00068/AM13/ 02/24/040/00021/A No. & Date

DESVI M3 0210177585,
16.05.2012

Subject: Request of M/s Signature Estates for modification of the norms fixed by the

Morms Committee in M.No. 12/85 dated 07 022019 and permission for import of

flavor: Liquid/Granules and Fruits/flowers/ Herbs/ Peels which have not been allowed
by the Committee.
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Decision : NC considered the case as per agenda and noted that for export of Tea Bags
with Tea Packed in Cartoons the firm was issued above mentioned AA for import of (i)
Nylon/Bio Mesh Pyramids (Filter coils), (i) Flavor: Liquid/ Granules, (iii)
Fruits/Flowers/Herbs/Peels and (iv) Tea. In the earlier meetings i.e., M.No. 19/85
dated 07.02.2019 and M.No. 11/85 datcd 12.09.2019, the Committee approved three
items except Flavour. Again on the basis of the request of the firm, a personal hearing
was given in M.No. 21/85 held on 13.02.2020. The representative of the firm appeared
for PH. The Committee after due deliberation, asked the firm to fumnish following

information;
1) Different kind of flavours imported and used in the export products
1) Furnish documents to correlate use of flavours in export product

The Committee observed that the firm was issued DL on 18.03.2020 followed by
reminders on 28.07.2020 and 01.10.2020 to furmish abeve mentioned information and
noted that the firm's reply was still awaited. The Committee therefore, decided to
reject the request of the firm for modification of the norms and decided to maintain
“Status Quo” of the decisions taken in the M.No.19/85 dated 07.02.2019 and M.No.
11/83 dated 12.09.2019.

RA may lake subsequent consequential action accordingly.

Case No. M-101 Party Name: M/s Meet No/Date: Status:Deferred
Tata Chemicals  06/85-ALC3/2019
Ltd. 15.10.2020
HQ File : RLA File : Lie.No/Ecom No. Defer
01/85/171/00072/AM1 03/95/040/00801/ 0310825645, dated  Date:17.12.2020
M101 9/ DES.VI AM 18 13.12.2018

Subject: Fixation of Adhoc norms in respect of AA No. 0310825645, dated
13122018 of WMs Tata Chemicals Ltd. for export of Fossence
{Oligofructose/FOS)Powder P-80 and Fossence (Oligogructose/FOS) Liquid L85
‘against import of Refined or White Sugar.

Decision : NU considered the case as per agenda and noted that the application and
reply of the firm has been forwarded to Technical Authority, ie., MoFPl for
comments, which is awaited. The Committee decided to send a reminder to MoFPI to
expedite their comments.,

The case stands deferred to 17.12.2020,

Case No. M-102 Party Name: M/s  Meet No/ Date: 06/85- Rt
ile Asandas and Sons ‘ALC3/2019
Privated Limited 19:10.2020
3 ﬁn/'
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HQ File ; RLA File : Lic,Nq#Ecnm No.
01/85/171/00129/AM21/ 0B/18/546/51400/0658/0
'DES VI 969 dated 11,.01.2020

‘Subjeet Application of M/s Asandas and Sons Privated Limited for fixation of

M-103

norms under Para 4.06 of HBP, 2015-20, for export of Frozen Pitato Products/French
Fries against import of Refined Bleached Deodarized Palm Olein.

Decision : NC considered the case as per agenda and noted that on the basis of the
comments of the Technical Authority, i1c., MoFPI, fumished vide OM No. E-
14/01/2020-ED dated 28.08.2020, the firm was issued DL on 09,10.2020 to clarify the
reason to transfer the import item 1o the manufacturing plant of  supporting
manufacturer, i.e.. Frigorifico Allan Pvt. Ltd. for process of deodorization, storage and
supply of the import item again to the firm.

The Committee noted that the firm vide email dated 12.10.2020 has clarified that the
Refined Palm Olein when imported in Vessel carries some Paroxide value “PV”. The
value get increased during transit and storage which takes out the freshness from oil.
Being a quality French fries manufacturer they reguire fresh Palm Olein with certain
PV 1o manufacture their final product and hence they send the material to supporting
manufacturer M/s Frigorifico Allana Private Limited for the purpose of storage and on
time delivery of fresh material after deodorization.

The Committee observed that the accounting of import item in export product is
difficult. Moreover, the reply furnished by the firm for storage & timely delivery of
import item in the manufacturing plant of supporting manufacturer. Le., Frigorifico
Allana Private Limited may not meet the framework of the Scheme. Hence the
Committee decided to reject the application for prior fixation of norms under Para 4.06
of HBP, 2015-20,

RA may take subsequent consequential action accordingly.

‘Case No. M-103 Party Name: M/s  Meet No/Date: Status:Deferred
Geltec Private DE/85-ALC3/2019
Limited 15.10.2020
HQ File RA F.No. Ecom/AA No. & Date Defer
01/85/171/00141/AM21- 03/94/040/00351/A |03/97/068/52200/0696 Pate 17122020
DES.VI M21 [0741 dated
08.08.2020

Subject; Application for issuance of Advance Authorization under Para 4.06 of HBP,
2015-20, submitted by M/s. Geltec Private Limited for export of “Soft Gelatin
Capsules containing Cod Liver Qil, Gelatin and Glycerine USP/FCC" against import
of “Cod Liver Oil, Gelatin and Glycerine USP/FCC".

Decision : NC considered the case as per agenda and noted that the following
representatives of the firm have appeared for PH held through VC;

i) Shri §. Mohanty. Vice President, IBD 1"
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M-104

ii) Shri Santosh Bobhate, Sr. ﬁanager{l,ugisﬁc}
iii) Mr. Tangadurai, R&D Head,

The Committee heard the representatives of the firm and requested them to

(i) submit revised application with all compositions of the export products including

imported as well as indigenous items.
(i) submit Drug Manufacturing License. |

The case stands deferred to 17.12.2020.

Case No. M-104 Party Name: M/s  Meet No/ Date: Status:Deferred
Geltec Private 06/85-ALC3/2019
Limited 16.10.2020
HQ File . RA F.No. Ecom/AA No. & Date Defer
01/85/171/00135/AM21- 03/94/040/00247/A 03/97/068/52200/0690 Date:17.12.2020
DES VI M21 /1376 dated

04.07.2020

‘Subject: Application for issuance of Advance Authorization under Para 4.06 of HBP,
2015-20, submitted by M/s. Geltec Privale Limited for export of "Soft Gelatin
Capsules containing Fish Lipid Cil, Gelatin and Glycering USP/FCC™ against import
of “Fish Lipid Oil, Gelatin and Glycerine USP/FCC".

Decision : NC considered the case as per agenda and noted that the following.
representatives of the firm have appeared for PH held through VC;

I.  Shri 5. Mehanty, Vice President, [BD
[1.  Shri Saniosh Bobhatc, Sr. Manager(Logistic)
I  Mr Tangadurai, R&D Head,
The Committee heard the representatives of the [irm and requested them to
(i) submit revised application with all compositions of the export products including |

imported as well as indigenopus items.
(it} submit Drug Manufacturing License

The case stands deferred to 17.12.2020.

g

[date:23.11.2020 (Pradyumna Sahu)
Place:New Delhi Foreign Trade Development Officer
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